
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 500/2025 

 

IN THE MATTER OF:  

AASMA 

…APPLICANT(s)   

VERSUS 

STATE OF U.P. & ORS. 

…RESPONDENT(s) 
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S. NO. PARTICULARS PAGE NO. 

1.  RESPONSE ON BEHALF OF THE RESPONDENT 

NO. 2 UTTAR PRADESH POLLUTION CONTROL 

BOARD IN COMPLIANCE OF ORDER DATED 

09.102025 PASSED BY THE HON’BLE NATIONAL 

GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

 

2.  A COPY OF THE INSPECTION REPORT ALONG 

WITH PHOTOGRAPHS IS ANNEXED HEREWITH 

AND MARKED AS ANNEXURE-1 

 

3.  A COPY OF THE CPCB GUIDELINES IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-2 

 

4.  A COPY OF THE RENT AGREEMENT IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-3 
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5.  A COPY OF THE SDM ORDER DATED 14.02.2025 

ALONGWITH REVENUE RECORDS ARE 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-4 

 

6.  A COPY OF THE AGREEMENT DATED 

20.02.2025 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-5 

 

7.  A COPY OF THE CTE IS ANNEXED HEREWITH 

AND MARKED AS ANNEXURE-6 

 

8.  A COPY OF THE CCA IS ANNEXED HEREWITH 

AND MARKED AS ANNEXURE-7 

 

9.  A COPY OF THE CTO OF THE PAPER MILLS ARE 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-8 

 

10.  A COPY OF THE MOU WITH THE PAPER MILLS 

IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-9 

 

11.  A COPY OF THE AGREEMENT IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-10 

 

12.  A COPY OF THE AGREEMENT WITH THE LOCAL 

FARMERS IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-11 

 

13.  A COPY OF THE ANALYSIS REPORT IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-12 

 

14.  A COPY OF THE ANALYSIS REPORT OF THE  
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GROUND WATER IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-13 

 

 
 
 

THROUGH COUNSEL 
 
 
 
 

BHANWAR PAL SINGH JADON 

COUNSEL FOR UPPCB 

bhanwar09jadon@gmail.com | 6375115224 

 

DATE: 07/04/2026 

PLACE: NOIDA 
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BACKGROUND OF THE MATTER 

2. That in the present Original Application, objection of the applicant is 

as against the dumping of solid waste on the agricultural field in 

Village Dabarsi, Ghaziabad, Uttar Pradesh. Learned Counsel for the 

applicant has submitted that respondent no.6 has been granted 

Consent To Establish (CTE) dated 05.04.2025 for setting up of 

Common Municipal Solid Waste Facility (CMSWF) but said CTE 

(page 40, annexure A-4) does not give the details of site along with 

the geo-coordinates. 

 

3. That furthermore, it is alleged that the project proponent has 

converted the area into full-fledged landfill site and is dumping the 

solid waste in that area without obtaining necessary clearances. 

 

4. That the Hon’ble Tribunal vide order dated 09.10.2025 has directed 

the respondents to file their reply. The operative part of the 

aforementioned order is stated below: 

“…6. Issue notice to respondents for filing their reply by way of 

affidavit atleast one week before the next date of hearing…” 
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ACTION TKAEN/COMPLIANCES ARE AS FOLLOWS: 

5. That in compliance of the direction issued by the Hon’ble Tribunal, an 

inspection dated 30.03.2026 of the site in question was carried 

out by the UPPCB in the presence of Shri Rakesh Mishra Supervisor 

and Shri Sudeep Pal ETP Operator of waste processing facility. 

A copy of the inspection report along with photographs is annexed 

herewith and marked as ANNEXURE-1. 

 

6. That under question MSW processing plant is located at Khasra no. 

181, village Muhiddinpur, Dabarasi, Ghaziabad (U.P), having total 

area of 1,787 hectares. The processing facility has the 

processing capacity of 900 MT/D of solid waste. The 

processing facility is surrounded by boundary wall; 

furthermore, the site is located at a distance of 

approximately 500 Meter from residential area, schools, 

temples, etc. as per the CPCB guidelines. The Geo Co-ordinate 

of the MSW site is latitude 28.723948 and longitude 77.583072. 

A copy of the CPCB guidelines is annexed herewith and marked as 

ANNEXURE-2. 
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7. That the observations made during the inspection dated 30.03.2026 

are as follows: 

i. The Project Proponent, M/s Shree ji Coal Company has taken 

the land on rent on 21.10.2024 for a period of 05 years owned 

by Mohd Jakir, Shri Jahid Khan and Shri Sakir. The land has 

been declared non- agricultural land by the court of 

Sub Divisional Officer Ghaziabad vide order dated 

14.02.2025 under Section 80 (1) Of Uttar Pradesh 

Revenue Code-2006. 

A copy of the rent agreement is annexed herewith and marked 

as ANNEXURE-3. 

A copy of the SDM order dated 14.02.2025 along with the 

revenue records are annexed herewith and marked as 

ANNEXURE-4. 

 

ii. The City Health Officer (Nagar Swasthya Adhikari), Ghaziabad 

Nagar Nigam entered into an agreement dated 20.02.2025 with 

M/s Shree ji Coal Company and Swastik Carriers Ghaziabad 

after tendering process for handling and disposal of Municipal 

Solid Waste (MSW) from the jurisdiction of Ghaziabad Nagar 
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Nigam. Collection and transportation of the waste is being 

carried out by Ghaziabad Nagar Nigam. 

A copy of the agreement dated 20.02.2025 is annexed herewith 

and marked as ANNEXURE-5. 

 

iii. Subsequent to the execution of the agreement, the MSW 

processing facility has obtained CTE dated 05.04.2025 from 

the UPPCB and the processing facility has been established by 

the Project Proponent in May, 2025. Furthermore, 

Consolidated Consent to Operate and Authorisation (CCA) has 

been obtained on 13.11.2025. 

A copy of the CTE is annexed herewith and marked as 

ANNEXURE-6. 

A copy of the CCA is annexed herewith and marked as 

ANNEXURE-7. 

iv. The waste processing facility starts with collection of waste at 

Tipping floor. Waste is mechanically lifted from Tipping floor 

and subject to Screening/Pre- sorting through Trommels (03 

NOs with capacity 50 TPH each and Air Density separator). 
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v. The > 35 mm size waste identified as RDF is being sent to paper 

mill situated in district Muzaffar nagar/Meerut/Ghaziabad/ 

Shamli for co-processing. These units are having valid CTO 

from UPPCB. 

A copy of the CTO of the paper mills are annexed herewith and 

marked as ANNEXURE-8. 

A copy of the MOU with the paper mills is annexed herewith 

and marked as ANNEXURE-9. 

vi. At present, there is no sanitary land fill site in Ghaziabad. As 

per agreement dated 28.11.2024 inerts generated from 

processing will be disposed of by Ghaziabad Nagar Nigam in 

Sanitary land fill of Greater Noida Industrial Development 

Authority (GNIDA). 

A copy of the agreement is annexed herewith and marked as 

ANNEXURE-10. 

vii. The compost generated through the processing of the solid 

waste is used by the local farmers for land filing. 

A copy of the agreement with the local farmers is annexed 

herewith and marked as ANNEXURE-11. 
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viii. That during the inspection, gap in treatment capacity as 

generation is observed. It is informed by the representative of 

the facility that the increasing capacity of processing plant to 

treat all in coming fresh MSW is under consideration. It was 

also informed that in this regard 13 Bighas of land have been 

added which has now becomes approximately 3.0 hectares and 

conversion of land is under process. 

ix. Furthermore, the waste processing plant has leachate 

collection and treatment system followed by Primary 

Treatment, Secondary Treatment, Tertiary Treatment which 

was found operational. During the visit sample of leachate 

after treatment was collected and deposited to the Regional 

Office Laboratory Ghaziabad for analysis. As per analysis report 

parameters of treated sample are within prescribed 

norms. 

A copy of the analysis report is annexed herewith and marked 

as ANNEXURE-12. 

x. During the visit, ground water sample was collected from 

Borewell installed in the plant and deposited to the Regional 
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Office Laboratory Ghaziabad for analysis. As per analysis report 

no contamination of ground water is observed. 

A copy of the analysis report of the ground water is annexed 

herewith and marked as ANNEXURE-13. 

xi. The area was visited during the inspection and no leachate was 

found flowing in to the nearby agricultural field. 

xii. As per unit representative the facility receives 900-

1200 MT/Day of MSW and the estimated quantity of 

total MSW lying on site is to be approximately 

1,00,000 MT for processing. 

 

8. That taking under consideration the findings by the UPPCB upon the 

inspection, the recommendations are as follows: 

i. All units of the processing plant should be properly operated. 

Capacity of solid waste processing plant should be 

increased considering gap in solid waste generation 

after obtaining necessary clearance from competent authority. 

ii. The unit shall ensure the compliance of solid waste 

management Rules 2016, C&D Rules 2016 and particularly 

183



184



185



Annexure-1186



187



188



189



190



191



192



193



Annexure-2194



195



196



197



198



199



200



201



202



203



204



205



206



207



208



209



210



211



212



213



214



215



216



217



218



219



Annexure-3
220



221



222



223



یری

भूमि
उत्तर प्रदेश

बारसी परगना
मालियत एक
अन्तर्गत नियम
अकषिक घोषित

Annexure-4224



बगैर
 िपोष

यह घोषणा
नियमावली
सेकने

225



226



し

227



Joum
तहसीलदार

प्रा

هللا महीउददीनपुर

पूर्वक

228



229



230



28

AR

231



No

DA A

doverannJtar Pra er

LEVOL4I

Chind

4000304/

Ор бил

TW

2
1
0
0
1
0
6
2
1
8
0
2
0
0

232



जाकिर,
किरायानामा

श्री सामन

जमी

करना है यो दोनो

132

गाजियामात

प्रथमी पू
अवि होम पर

अपन

तीय पक्ष उसको अपने

यह किस मानाम

शाकिर
प्रथम पक्ष गवाहे हस्ताक्षर

पराईटर

राम दर्द र

पक्ष

EST D Lकिस येदार)

वितीय पक्ष रावाह हस्ताक्षर,

233



सलीमुददीन पो ।

निम स सूल

in

मिलान

खपाल

234



खातेदार विवरण खातेदारी होने विवरण मि विवरण खातेदार

235



236



दिनोंक समय स्थान

237



मिलेखा 
गाबा

15 
कलक्

ट्र

317

238



कल

सन सोय

না
पटादाय

कल

31

3
%

239



240



241



242



243



244



245



246



247



KOR

IN-UP10796734385120X

-Stamр

सत्यमेव जयते

Σ

Annexure-5248



249



Ѣ.
250



3

पर

t

251



नि

p

ур

☐

p

y

Qy

Q ty

p ty p ty

y

Q y ( )

Annexure-6252



p

P

p (tp )

Q ty()

y)

253



254



255



LIFE

256



y

y

y

Q ty(KL ty gp

Annexure-7257



258



()q

259



260



261



262



263



264



LiFE

265



OPPCS

pp

py

y

y

p

g

Co and
Eor NEWBRRINTA LTO

hi

p

Annexure-8266



g y

pp ty p

pp pp

요 pp,рp p

gr pp pp

8 pp pp

p

daly tradI ge as men

تس Drector

pp

267



gy

p p ty p

pp, pp

gra pp ,p p p

pp pp

g pp pp

g.

y

p 요

pp pp pp

FO JANKI N PVT LD

268



y g g

ty

gp A

stoppedproda
wuh

Siustèd spat

bescd w

269



ty P

py g

Sias

270



p

y

D

gh

() q

y

(E)

an fa

Fer N

Stuwals

gh

271



me

Or JAN

SunDirector

272



that

JANK

Sintte
Director

273



eswaws
Direct

274



ANKT

SuanDire t

275



२.४. प्रण नियंत्रण

pp

p ty

V

V

p p

p

276



p

y

C

g

y)

( ) q

y g

277



षण नियंत्रण

pp

p ty

y

V

p

278



gy

p p ty p

pp pp

gr pp .pp p

gr pp pp

g pp pp

p p

pp

279



gy

p p ty p

pp pp

gr pppp p

gr pp pp

OT pp pp p

y

p g

pp pp pp

280



281



y p

y g g

ty

gp

282



py g

p d

y g

()q

y g

283



284



285



286



287



LIFE

288



स नियंत्रणा

ty( y gP

gp p

289



p

(g) g

(g) g

(

290



q)(

g

g

g

291



292



293



294



295



LIFE

296



g

g p g

y

Q ty() y gP

g

RAM
D

297



p(gp)

(gp)

q y g

g

p

(g) g

(g) g

(

298



g

g

g

g

299



() q

g

300



301



302



303



304



LİFE

305



pp

p ty

y

Py

P

py

306



gn

pp ty p

pp. pp

A ppc,pр p

pp ppe

E pp pp (

p p

307



gr

pp ty р

pp. pp

gra ppe,pр p

gra pp pp

gra pap pp ( ) p

A

P

pp pp p

(PVILTO

308



CDmg 200

1300TDS. mg

Caid CИ

A0

SA

No discharge
alinwed

No nscharge is
Hewed

309



310



p (1

y g

()q

Y

y Senber ASPERE

S84 AS

ANTNDEE

gh

311



312



313



314



- पर्यावरण के लिए जीवन
Lfevtyle For InironmEN

ता या परित की ि

LIFE

संकट को साहि

315



षण नियंत्र

pp

p ty

y

p

316



gy

p

p

p p typ

p p

pp, pp

gr pppp p

g pp pp

gr pp pp ) pp

317



gy

pp ty p

pp pp

g pp,pp

p

gr p pe pp

gr pp pp C p

g

y

p g

pp pp pp

318



319



g

ty p

g p

y p

g

y

g

g g

p

320



p

py g

() q

321



y g y g

322



323



324



325



326



प्रदूषण नियंत्रण बा

p

ty ty gp

327



328



()q

329



330



331



332



333



LIFE

334



नष्ण नियंत्रण

ty ty gp

335



y

y

g

g

g

336



()q

337



338



339



340



LiFE

341



GET No OBAACCM0303M12N
CIN U21010UP1908PTC010007

MARUTI PAPERS (P) UMITED

(Formerly khown as MARUTT PAPERS LITED

(An 609001-2008Company)
Vorks & Reed. Offica

Village-Sikka (Shamll-247776) Dlst- ShaиП

Phones: 09368009344/00897035820

Emall: marutipapers@rediffmail.com

Date :-14.10 2024

AGREEMENT FOR PURCHASE OF ROF

This Agreement i

Shree Ji Coal C

201009)

And

Maruti

THE 1

as tollows:

W

NOW IN

au

Lbad, Uttar Pradesh-

,Sli 247775)

the parties agree

itmed, the parties

1.nd Detaie

2. Se

Y LRTANT EROM

The er ral Compayall delver the RDF to the Maruti Papers vt. L, address,

1,Sahapr e sto Shamil-2AT776

Shree Coz Company wbe pay the relg t for the transportation of RDF

For SWASTIK CARRIERS

Aweco

Proprietor

For Shiee co

Jre
Prop/Auth Sign

Annexure-9
342



GST No: 09AACCM0303M 1ZN
CIN U21015UP1988PTCO10007

MARUTI PAPERS (P) UMITED

(Fomerly knoWn B8 MARUTI PAPERS LIMITED)

(An ISO9001-2008Companу)
Works & Regd. Office

Village -Sikka (Shamli-247776) Disll-Shamli(U.P

Phones: 09368069344/09897035820

Email: marutipapers@rediffmail.com

3. Payment Tert

The MarutiPasar P Le all y the Shre Coal Companyithih 30 days from the date of

ry

Payment shaii be midë dough NIFT/RТE

4 A5

NOA

D

L

For Snree Coal Comp

I CARRIERS

Signature

Name: Shubnam Goе

Date: 14.10.2024

rop ACompany

Proprietor

moliti n
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SHREE JI COAL CO IP NY

Sign.
ep
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Papers Pvt. &
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sgom_gzb@yahoo in

Ref. Ho

C

C

Office 0120-2854604-96 97 2834001-2

Fax 0120-2834307

Works U.20-3:17757

Shri Ganga Paper Mills Pvt. Ltd.

Village-Bhoorga Hapur Roa) Dasna Ghaziabad-20 0
03 (0P) INDIA

Off Patel Marg, Ghazlabad-20 00U P INDIA

Dated.

Π
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HREE JI CO L COMP NY

Q

@g

Coal

Auth
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JANKI NŁWSPRINT

Works: Village Panchli, Baghpat Road, Meerut-250 002

Ph: +91-9568604222

Regd. Off. V/2389, Chhatta Shahji, Chawri Bazar, Delhi-110006

E-mail: accounts@jankipapermills.com

Admin@jankipapermills.com

Website: www.jankipapermills.com

CIN: U21011DL2000PTC153452
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GSTIN :-09AOQPG2004L1ZV

SHREE JI COAL COMPANY
H.O.:- 169, Panchwati colony (old), G.T. Road

(Waste Management Site)
KH. No.-181 Muhiddinpur, Dabarasi
Near- NH 24,Ghaziabad U.P.-201015

Ghaziabad, Uttar Pradesh 201001
(Branch Office)

Shop No. 13, Loha Mandi, G.T. Road
Ghaziabad, Uttar Pradesh-201001

Date:-27.01.2026
MEMORANDUM OF UNDERSTANDING FOR CO-PROCESSING OFSORTED MSW/RDF AND UTILISATION

M/S SHREE JI COAL COMPANY, a Company, having its Registered Office at Shop No 13, Loha
Mandi, G.T. Road, Ghaziabad Uttar Pradesh 201009 (hereinafter referred to as "SHREE JI, which
expression shall, unless repugnant to the context, mean and include its successors and
permitted assigns) of the Other Part.

And

M/SJAI NARAIN FABTECH LTD, a Company having its works Ot ice at Khasra No
68,70,72,73,80,85,86 Vill- Ekla Meerut U.P, having GST Registration No 09AADC1231381Z6
(hereinafter referred to as "JAI NARAIN FABTECH", which expression shall, unless repugnant to
the context, mean and include Its successors and permitted assigns) of the Other Part.

And

M/S. ROHAN TRADERS, a Company having its Registered Office at Vijay Mandi, Murad Nagar
Ghaziabad (hereinafter refemed to as "ROHAN TRADERS ", which expression all, unless
repugnant to the context, msan and include its successors and pernitted assigns) of the Other
Part.

SHREE JI, JAI NARAN FEBTECH LTD and ROHAN TRADERS are collectively referred to as "Parties"
and each individually as

"Party" WHEREAS:

A. SHREE JI is engaged in the business of Waste Management Services and its Municipal Wastecollection and processing faclities are presently located at Dabarsi Ghaziabad

Mail ID shreejioalco@gmail.com Contact No.:-8527130645, 9310858396

For Shree Ji Coal Company

Prop. Auth. Sign

www.sbreejtcoaico.com

For ROHAN TRADERS

Prop.

0
1
4
1

 N
A
P

Khasra Kа. 68.

VILEX

Geha Ro
Met

250205
Mot

hidiunpur

baudho
n
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This  Waste Material does not have or is not classified as hazardous waste by the state
pollution control board/competent authority.

C "Municipal Solid Wastes/RDF/NRSW" shall mean the definition of the same under the SolldWaste Management Rules, 2015, as updated by the relevant authority from time to time.
D. SHREE Il has tied up with local bodies for processing & treatment of MSW within theirJurisdictions, during the processing, certain quantity of waste material (as defined in clause "Babove) is being generated and needs to be disposed as per applicable laws and relevantregulatory rules.

E. JAI NARAIN FABTECH LTD Is in the business of manufacturing Staple Fiber and further has thecapability to co-process these waste materials in an environment friendly manner in its wasteto energy plant at Khasra No 68,70,72,73,80,85,86 Vil- Ekla Meerut U.P

THEREFORE, THE PARTIES HERE TO AGREE AS UNDER

1. The agreed characteristics are as under:

a. Chloride will be less than 0.5% of the total material on "As Received" Basis.b. The material should be free from PVC,  Stones, metals, dabris, clay, construction &demalition waste, non-combustible material etc.

2. The charges for RDF, Its  transportation and payment terms shall be delded mutually fromtime to time by way of written confirmation from JAI NARAIN 3 ROHAN TRADERS will acceptthe waste material based on technical and commercial vlebflity only.

3. In the event of Wastes does not match the required speciestion snd characteristics (nonconfirming waste), JAI NARAIN shall have the righttrsject eny part of noconforming wasteWhich is not suitable for co-processing by the system.

4. Parties shall mutually agree upon actuial qutias on a perlodlual basds ln Writing. However,JAI NARAIN shall have first right of refus i of the watmitl NARAIN refuser to adceptthe waste material for any reason, then tho Party chad oys the dig ht to supply  to others.

5. SHREE JI shall arrange proper packaging o Wate mat fal and enure so that waste material
do not spill during transportation and handling. RA ATI shal apondbl for hand ngand co-processing and utilization of the material afterpap oft Wde atAL NARANsite/Dump yard.

6. JAI NARAIN has agreed to provide the purchase/Uiatlo tfi3 fur the accepted
quantity at his site/premises on weekly .

For Shree Jl Copl Company For RO1AN TRADERS

Prop/Autn Sign
Prop.

JA
I NA
RA
IN F
EB
TE
CH

Khasra NO. 68

Gethafoce flodd

Meerut

150205

Tchaudioy
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dally communications to be sent to elther Party shall either be sent in the English language

ey E-mall important notices in which rights and/or obligations are involved shall be sent in the

English language by E-mail followed by courier service. The addresses and the E-mail address of

the Parties to whom all communications and notices shall be addressed is:

For Shree Ji CoalCoal Company
Fo Shi

PropA Sign.
Authorized Signatory

For ROHAN TRA9ARN TRADERS

AESTECH

JA
T M
A
R
A
S
N

KNAT

25020

Authorized Signatory Prop.

For JAI NARAIN FEBTECH LTD Phawellory

Authorized Signatory
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